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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

O;A.No. 1537/97 . Date of Order : 11,3,98
BETWEEN 3 |

D.K.Nagapurkar .o Applicant,

AND |

L4

>1. Chairman, Telecom Commission,
Sanchar Bhavan, 20, Ashoka Read,
New Delhi, °

2. Senior Directer General (BW),
"Deapt, of Telecommunications,

" Banchar Bhavan,
Ashoka Road, New Delhi,

3. The Chief General Manager,
AP Circle, Doordarshan Bhavan,
Nampally R.S,.Read, Hyderabad,
4, The Chief Engineexr, Telecom,
Civil Zone, 5-1-885, Koti,
Hyderabad,

5. The Superintending Engineer,
Telecom Civil Circle, Chikkadpally, _
Hyderabad, ‘ «s RESpendents,

Counsel for the Applicant e Mr.3 . Ramakrishna Rao

Counsel fer the Respondents ';. Mr. K.Ramulu
CORAM ¢
HON'BLE SHRI R,RANGARAJAN : MEMER (ADMNJ

" HON'BIE SHRI B,S, JAI PARAMESHWAR : MEMBER (JUDL.)

ORDER

— e —

X As per Hen'ble Shri R,Rangarajan, Member (Admn.,) X

1

Mr.S.Ramakfi shna Rao, learned counsel for the applicant
and Smt,Rukmini fer Mr,K.Ramulu, learned standing counsel for

the respondents;
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2.' The applicant in this OA was appoimted as a Junier
Engineer in the scale of pay of Rs,1400-2300 by premotion on
30,11.,78, In accordance with the circular dated 9,5.91 (A-~5)

the applicent got the scale of pay of Rs,2000-3500 as he had

completed 15 years of service in the lower scale of Rs, 1400-

2300 w e, £, 29.11.93. It is further stated that the applicant
was premoted en adhoc basis as Assistant Engineer in the same
scale of pay of 8,2000~-3500 w,e.f, 1,8,96., He was regularised:

in that post w,e . f. 4,11,96,

3. The applicant submits that he earned increments in the
scale of pay of R,2000-3500 from 29.11.93. Hence when he wés’
premoted aé\Assistant Engineer on adhoc basis from 1,8,96 his
pay was more than B,2000-3589® as he-got some increments dn-that
pay. He submits that his pay as Assistant Engineer even though
en adhoc basis should havé?%lxed urder FR 22(1) (@} (i) because
he shouldered higher responsibilities and duties, He submits
that he was fixed at the same stage as he was drawing in the
scaie of pay of Rs.2000-3500 while working as Junier Engineer,
It is further stated thét the applicant submitted a representatien:
on 29.,8.96 for grant of relief as above., But that was rejected

by the impugned office order dated 17,9,96.

4, This OA is filed for setting aside the order dated
: L . , _
17.,9.96 and relt?ratigHQ letter of R-5 denying the benefit of

fixation of pay under FR 22(1) (2) (i) consequent en shouldering

)higher responsibilities and duties in the cadre of Assistant

Engineer (Civil) w,e.f, 4,11,96 with all consequential benefits.

5, The applicant retired en 31,1.98, Hence he submits that
Sl ‘ )
his pensionary benefitst?lso reduced because of the wrong fixation

of his pay, When we have perused his representatien dated 29.8.96
Te - 0 )
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the representatien in our op_inion is not made out properly
as stated in the facts ef this casez. His repreSentatibn was
rejected en the ground that his appointment is enly for lecal.
officiating and fqr a perioed of 89 days ohly. But we find that
this order doés not meet with the ;eligfgasked for in the 03 oen
ﬂ)a&mxhe basis of the facts of this casqg Pf;bably as the applicant
has not made out the representatien.prOperly-his case was also

disposed of some ground or the other for the sake 6f disposal

of the represcntati@n. The respondents could have ascertained

2
» froem the applicanté}o what his request meank and on that basis

it could have been disposed ef,

K

6. In any case noew the case has come te us, we dispose of

_the OA with the felleowing orders,

The applicant if so advised may suomit a de#ailed repre-
sentation for fixation of pay under Rule FR 22(1) (2) (1) when he
was promyted on adhoc basis as Assistant Engineer w,e.f, 1,8,96
within a peried of 30 days froem the date of receipt of a copy
of this order, If such a representation is receiped the same
should be'diSposed of by the respondents within 8 period of
?epresentatian. {

\
If it is decided to fix his pay at a higher stage -then the

twe months frem the date of receipt of the
reply sheuld also indicate in regard to fiixatien of his pensien

and pensionary benefits,

7. The OA is disposed of with the above directions., Ne costs,
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moer (Judl,)
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Dated

&
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1lth March,

( R ,RANGARAJAN )"
" Member (Admn, )

1998

( Dictated in' Open Court)
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DA, 1537/97

Copy tos~

-
1. The Chairman, Telecom Commission, Sanchar Bhavan, 20, Ashaka Road,
New Delhi,

2. The Sr, Director General (BQ)' Dept, of Telecommunications,
Sanchar 8havan, Ashoka Road, N DaeBbhi,

3. The Chief General manager, A.P.Circle, Doordarshan Bhavan,
Nampally R,S,Ropad, Hyderatad, .

4. The Chief Engineer, Telecom Civil Zons, 5-1-885, Koti, Hyderabad.

5. The Superlntendlng Enginser, Telecom Ciuil Elrclc, Chikkadpally,
Hydsrahbhad, :

6+ One copy to Mr, S.Ramakrishna Ran% Adveocate, cAT., Hyd.

7. One copy to Nr.‘K.Ramulu, Add1.CGSC., CAT., Hyd.
8. DBOne copy to D.R.(A), CAT., Hyd,

9, One duplicate copy.
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